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on a war footing the crisis would
decpen and wipe out the wheat source,
together with the small wheat farmers.

1425 hes.
AFRICAN DEVELOPMENT FUND
BILL

THE MINISTER OF FINANCB
(SHRI R. VENKATARAMAN):
Sir, I beg to move:*

“That the Bill to implement
the Afsican Development Fund
Agreement and for matters con-
nected therewith, be taken into
consideration.”

Hon. Members are aware of our
long and close political and economic
association with the developing
countries of Africa. To show our
solidarity with the aspiration of the
developing African countries we
have, within our limited resources,
been giving them assistance and co-
operation in areas where the Indian
experience is of relevance to them.
In order to further strengthen these
links, it is necessary to supplement
bilateral relationship by association
through a multilateral framework.
Such an approach would help to
develop our contact with all the
African countries to the fullest extent

possible,

A possible way for achieving this
was for India to join the premier
multi-lateral development institution
of Africa, namely, the African Deve-
lopment Bank and Fund. The African
Development Bank and Fund is an
institution set up on the same lines
and principles as the World Bank,
the Asian Development Bank and the
Tnter-American Development Bank.
Its main obijective is to help further
the economic and social development
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of the member countries by provid-
ing financial assistance in the shape
of low interest loans. The Organisa-
tion has two separate entities namely
the Bank, which gives loans at a
some what higher rate of interest to
the more development members and
the Fund, which is its goft loan
window, similar to IDA. At present
India has only become a member of
the African Development Fund We
intend in the future, to also join the
African Development Bank itself
but there are some organisational
changes which have to be made by
the Bank before non-regional count-
ries can be considered for member-
ship, There are no such regiona] and
non-regional criteria in respect of
membership of the Fund.

A good example of economic co-
operation between developing count-
ries is through the strengthening of
trade ties between them. It is our
view that Indian merchandise and
technology would be particular in-
terest to the African countries at
their present stage of development.
Indian equipment in the field of power
generation, water supply, transport
systems, sugar plants, cement plants
and technical expertise in the field of
irrigation, water management geo-
surveys, etc, are competitively priced
and are appreciated by  African
buyers. However, for projects finan-
ced by the African Development
Fund non-members of the Bank/
Fund group are not permitted to ten-
der for the procurement of goods
and services required for the pro-
jects. If therefore we are to increase
our participation in Africa’s develop-
ment and expand our trade relation-
ship, it is necessary that we contri-
bute to the African Development
Fund and become its Member.

We have had several rounds of
negotiations with the management
of the Fund. On the basis of these
negotiations, our delegation signed
the African Develooment Fund

*Moved ﬁm recommend_ation of the President.



335 African Dev,

[Shri R. Venketaraman]

Agreement at Lome on the 1lth
May, 1981. According to the pro-
visions of the Fund Agreement, the
Fund has to be accorded certain
status, immunities, exemptions and
privileges in the territories of the
members, These immunities and
privileges require the assent of Par-
liament. Similar provisions exist in
the Agreements establishing the
Asian Development Bank and the
World Bank and legislation similar
to the one as presently proposed has
been passed earlier, In addition, in
accordance with the Resolution of
the Board of Governor of the Fund,
admitting India as a member of the
Fund, India will have to deposit its
subscription towards the membership
of the Fund as well ag pay the share
of the Second and any future repleni-
shments of the Fund. The initial
subscription to the African Develop-
ment Fund will be 6 million F.U.A.
equal to 6.66 million dollars payable
in three equa] instalments at an in-
terval of one year each. Besides,
India will have to pay her coatribu-
tion to the secand replenishment, the
sum of 3 milion FU.A.  Further
details of the financial obligations
are detailed in the financial memo-
randum attached to the Bill.

The Bill seeks to give effect to
the immunities, exemptions and pri-
vileges of the Fund in the territory
of India as also to empower the
Government to make necessary pay-
ments to the Fund towards meeting
our subscriptions and any other re-
quired charges,

Sir, T move.

MR. DEPUTY-SPEAKER: The
time alotted for discussion and
passing of the Bill is two hours T
expect that every hon. Member will
not take more than five to seven
minutes and the Minister will reply
at 15.30 hrs.

Motion moved:
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“That the Bill to implement
the African Development Fund
Agreement and for matters con-
nected therewith, be- taken into
consideration.”

SHRI SUDHIR GIRI (Contai):
Sir, at the outset, I support the Bill.
The Bill which the Finance Minister
has brought in here is to give effect
to the agreement made by the Gov-
ermment of India. The agrevment is
with respect to the African Develop-
ment Fund. The object of the Fund
has been laid down in the agreement.
Article 2 says:

“The purpose of the Fund shall
be to assist the Bank in making an
increasingly active contribution to
the economic and social develop-
ment of the Bank’s members and
to the promotion of cooperation
(including regional and sub-regio-
nal cooperation) and increased
international trade, particularly
among such members. It shall pro-
vide finance on concessional terms
for purposes which are of primary
importance for and serve such
development.”

The purpose of the agreement is
to subscribe to the Fund by the
Participant Member. There are two
types of participant Member.  One
kind is the Qriginal Participant and
the other is the State Participant. The
original participants who have been
subscribing to the Fund are Belgium,
Brazil, Canada, Denmark, Finland,
Federa] Republic of Germany, Italy,
Japan, The Netherlands, Norway,
Spain, Switzerland, The United King-
dom, The United States of America
and Yugoslavia, Our nation hags en-
tered into the Agreement so that it
can also contribute some subscrip-
tion to the Fund for the development
of the African countries and to pro-
mote the internatiopal trade.  This
is in conformity with the principles
laid down in our Directive Principles
of State Policy in the Constitution.
T would request the Finance Minister
to achieve the object of fimancing
this Fund and to dissociate the Im-
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perialist forces from those countries.
Because the Imperialist forceg in the
World are exploiting all developing
countries. So our participation in
the Fund in a purposive way can go
a long way to achieve this objective.
We can certainly achieve that objec-
tive, if we really so desire and there
is no doubt about it.

But while supporting the Bill, I
find in some documents which have
been supplied by the Library, the
African Development Fund has been
increasingly giving finance to every
project and every operation, parti-
<ularly relating to agriculture, trans-
port, power industry and banks and
industries engaged in other social
development. While we are subs-
cribing to the Fund with our limited
resources, we should alsc feel that
our own people who are backward
and who do not get even the oppor-
tunity of studying in the educational
institutions, They should also be
given the upper hand.

PRQOF. N. G. RANGA (Guntur):

Our people here or the people
there?

SHRI SUDHIR GIRI: We are
going to help the developing African
countries and those. countries are, no
doubt, backward countries; their
people are backward, My suggestion
is that when we are looking to the
welfare of the peaple of the countries
which are backward, our Govern-

ment should also look to the welfare -

of our own people who are backward
in this country.

MR. DEPUTY-SPEAKER: Not
in those countries?

SHRI SUDHIR GIRI: I am
. poimting out the fact that we are
' subscribing to the Fund for the pur-
pose of looking to the welfare of the
people inr the developing African
_countries, We also subscribe to this
view. But, at the same time, I em-
phasize that our Government should
also look to the interest of our own
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people who are backward and

literate,

Secondly, from the list of original
member countries, I find that the
capitalist countries financing the
developing countries in Africa will
dominate because the capitalist forces
are working together and they are ex-
ploiting the people of the developing
countries. So, I stress the fact that
we should_also do our level best to
see that the people of developing
countries in Africa are freed from
the exploitation of the imperialist
forces,

I should also point out that our
Government has been following
fiscal and financial measures which
are increasingly becoming the part
and parcel of the capitalist forces of
the world. Even our Constitution
says that we have a goal of socialism.
Now, without re-structuring our fin-
ancial and fiscal measures to achieve
that goal, we are rather becoming a
part of the capitalist systems of the
world, So, even with a good wil] for
the welfare of the African people,
we are perhaps subscribing to the
views of the capitalist forces. So, I
would request the hon. Minister of
Finance to see that the goal of
socialism should be maintained not
only abroad but at home also, But
they are not doing that.

Their taxation policy is going to
be reversed, In '5S0s and ’60s, the
taxation policy was to increase the
direct taxes. But our Government is
going to reduce the direct taxes.

ey are going to increase indirect
taxes. Ultimately, the incidence of
indirect taxes will fall upon the
vast masses of our people, So, we
are assisting other backward count-
ries, but we are not looking to the
welfare of our own people, This is
our grievance. I have pointed this
out to the Finance Minister. 1 hope
he will also give a reply to my sug-
gestion,
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One more thing I would like to
point out to this Government is this.
The more and more impenalist for-
ces, that is, the capitalist system, are
gaining ground in developing count-
ries, the more and more socialist for-
ces are also raising their hands to res-
ist this. So, I wam the Government
that, if the present Government in-
tends to strengthen the capitalist for-
ces in our country, the socialist forces
in our country will also rise to resist
it.

With these words, I conclude. I re-
quest the Finance Minister to consi-
der my suggestions.

PROF. N. G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, I stand now
only to add a few more facts in su-
port of this Bill and in addition to
what my hon. friend, Mr. Venkatara-
man, has already told the House. It
is his special privilege to bring for-
ward this Bill on behalf of the whole
of our country and of all Parties, I
am sure, in order to assure the Afri-
can nations, more than 40 of them
now, that India stands by them thro-
ugh thick and thin. India is not go-
ing to be a partener in any capitalistic
exploitation; I can assure my hon.
friend on behalf of my Party. It was
Mahatma Gandhi who led the way
for the African people in fighting ap-
artheid, in raising the revolt on be-
half of all the coloured people. When
we became free, Pandit Jawaharlal
Nehru, our first Prime Minister, went
all out in his support of African peo-
ples and their struggles for freedom.
We provided the locus standi here
for their revolts from Tunisia, from
Algeria, from Morocco, Kenya and
several other countries. We sent our
eminent lawyers, including our friend
Chaman Lal from Punjab to go and
plead on behalf of Jomo Kenyatta.
I can assure my hon, friends that T
was myself one of those people stud-
ying in England in 1922; later on we
formed what was known as the ‘Colo-
nial People’s Front and in 1930 we
founded the Colonial and Ooloured
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Peoples’ Front also, and that = was
blessed by Mahatma Gandhi. There-
fore, there can be no fear whatsoever,
there need be no fear on the part of
our friends, that we are likely to join
hands with those capitalist countries,
and so on. It is the misfortune of So-
viet Russia and China not to have
come forward as we have done, to re-
inforce the efforts of all those count-
ries which have founded this particu-
lar Bank. I am glad we have come
forward. Anyhow, we have taken the
lead, and I hope we would be able
to find not only this which we
are today able to spare but so much
more, many times more, in times to
come. We are interested in the deve-
lopment of these peoples, the long-
exploited African peoples and very
much backward also, True, we have
contributed quite a lot towards their
development in the last 70 or 80
years during those days when the Bri-
tish used to take our people there as
indentured labour, but that we did
not because we knew what we were
doing but because our people were
dragged there and dumped in those
countries. Nevertheless, we want to
build upon those foundations. Those
foundations have been sound. Unfor-
tunately, quite a large number of our
own people who had gone to African
countries later on did not follow the
example of Mahatma Gandhi. It is
true, quite a number of them joined
hands with the white people in carry-
ing on the process of exploitation.
But Pandit Jawaharlal Nehru wanted
to put an end to it and so, he insti-
tfuted the svstem of offering scholar-
ships to African youths; they were
brought here and given every possi-
ble assistance and training in our
Universities, Many of them have
gone back, and they are todav the
brain-trust in quite a pumber of
countries. Therefore, I am verv glad
that this Bill has been brought for-
ward. It is an unfortunate thing that
all those European countries which
had exvoloited Africa for such a long
time, how they along have come for- |
ward to form this Tevelopment’
Fund. What prevents China from'
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joining it? What prevents Russia
from joining it? Is it not a misfor-
tune for those people and those gov-
emments not to have joined the Can-
cun Conference the other day and
one of our friends here was found
finding fault with the Prime Minister
because that Conference expressed
its regret that Soviet Russia also did
not take part in it. I make an ap-
peal on behalf of the Congress Par-
ty and the people to the people of
those countries and their leaders to
come and join hands with us to help
the African people to rise to their
fullest possible level, We are not go-
ing there to exploit. We are not go-
ing to allow our workers or capita-
lists to exploit Africans. I know as
I was there in a number of countries.
The leaders of those countries
are appreciating the constructive
contribution that our technologists
and builders are making in their
countries—in Sudan, in Surinam, in
Kenya, in Nigeria and so many other
countries. Also a |large number of
our trained medical people have
gone there and are serving those
countries just in the manner that my
Party wishes to encourage our young
people here in our country to go to
those countries, serve them accord-
mg to their own conditions. We are
not going to dictate to them at all
and whatever service coaditions they
prescribe and whatever rate of inte-
rest they would like to bear for the
capital that we would be advancing
to them, we are prepared to accept.
My hon. friend was rather afraid that
because we have got large numbers
of poor people—it is true that more
than 50 per cent of our people are
poor—therefore, we may possibly ne-
glect our own people in our love for
this fund, going and spending money
there. No, we are not going to neg-
lect our people. My hon. friend
knows that we are doing our best to
help our own poor people. He

knows, Now he ought to know the
traditions of our country. The poor-
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est of the poor are much more libe-
ral than the richest of the rice when
it comes to helping others who are
less privileged and who are more de-
pressed. Poor though we are, we are
going to spare as much as we can in
order to give a helping hand to our
brethren in Africa.

The people of Africa no longer
wish to be treated as negroes. They
are proud of being called blacks.
They take pride in their colour. They
are ready to fight this colour preju-
dice by themselves coming to the
top of our civilised society prevail-
ing anywhere in the world and we
are going to help them and we would
help them. And I am glad my hon.
friend has offered to support this
Bill and I hope it would be passed
unanimously.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Satya Sadhan Chakraborty, at that
time you were not born. It is history
Prof. Ranga has said.......

Now, Mr. Palaniappan. ..
(Interruptions)

MR. DEPUTY-SPEAKER: Mrs.
Geeta Mukherjee, what have you
got to do with that? You cannot re-
ply on behalf of Soviet Union and
China.

*SHRI C. PALANIAPPAN (Sa-
lem): Hon. Mr. Deputy Speaker,
Sir, on behalf of my party the Dra-
vida Munnetra Kazhagam, I would
like to say a few words on the
African Development Fund Bill. I
extend my whole-hearted support to
this Bill. This Bill is a standing ex-
ample of our country’s commitment
to the development of African coun-
tries. We have legalised this commit-
ment through this Bill. We have to

*The original speech was delivered in Tamil.
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.contribute about 10 million dallars.
It is not such a huge sum as to cause
.any hardship for us, Our country is
known for ite generosity and large
heartedness, I would like to reiterate
that this Bill bridges the gap between
profession and practice and this
House is going to unanimously put
[its seal of approval today,

I want to say, Sir, that in many
-countries of Africa our talented tech-
nologists are executing several turn-
key projects in many parts of Afri-
can continent. They have all become
standing monuments of our count-
ry’s intense desire of cooperation
with African nations. I would like
to take this opportunity to mention
that many African nations need ma-
nufactured articles like iron and steel
_pipes, construction equipment, and
house-building instruments. They are
not in a position to purhase against
downright payment. They want on
-deferred payment basis, The Govern-
ment should recognise this inevitable
factor and render all assistance requi-
red by the African nations.

During the regime of Idi Amin in
Uganda many of the leading Indian
industrialists, who had contributed
for the growth of Uganda, were ex-
pelled. Consequently, the economic
development of Uganda came to a
standstill. T should say that Uganda’s
economy is in shambles today. The
"President of Uganda, who has succe-
eded Idi Amin, Mr. Milton Obote,
was recently in India and he has
made an appeal that all the Indian
industrialists should return to Ugan-
da, He has assured them State pro-
tection and security. The Govern-
ment of India should extend what-
ever help is needed jn the matter of
return of Indian industrialists to Ug-
anda, particnlarly those who have
-come and settled in India.

In many African countries, there
are diamond mines and the diamonds
‘from Africa are adoming men and
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women all over the world. Sir, for
hundreds of years Indian workers
from Tamil Nadu are working 4n
these diamond mines. They speak no
doubt in slang Tamil influenced by
the African languages but they bear
even today our Tamilian names, They
are there for generations with their
families, Though the effulgence of
diamonds has brightened the lives of
traders and businessmen, the life
of these workers in these diamond
mines has not yet been brightened up.
The raw diamonds are imported in
India; they are cut and polished here.
The gems are exported to UK., U.
S. A. etc. They are marketed all over
the world at fabulous iprices. In Su-
rat diamond cutting is a roaring
business. During Janata regime, Shri
Prabhudas Patwari the then Govern-
or of Tamilnadu brought his kith and
kin from Gujarat to Madras and they
utilised the expert services of gem-
cutters of Tiruchirappalli. They made
tonnes of money in diamond trade. It
is really unfortunate that the Indian
workers of Tamil origin continue to
wallow in the deep bowels of earth
and the diamond which they bring
out has not brought effulgence in
their lives. The Government of India
shoyld ensure that the standard of
living of these people is raised with
the help of African Development
Fund.

I would like to point out that like
the Asian Development Bank, an
African  Industrial = Development
Bank should be exclusively constitu-
ted for the speedy industrial develop-
ment of these African nations, num-
bering more than forty.

With these words I extend my sup-
port to this Bill and conclude my
speech.

aerd wEm @ (wER)
Iqew WRAT; faw welr AART T
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o AwA faane fafa fadaw, 1981
Yo frr 7T 8, & Ja w1 A A v
FQATE | Tl A AF AHET Ty T
v % fag wraw & Famsl, A agrear
Tt T =i SR AT ATE, ¥ HhRW
frar g TSTF AR T AN ARIw &
) woir F) WA F fag gard sww
w0, TN T v, faw Feryft
A 7IH T @) & IR AR Y T *)
XodT ¢ g | €T w7 gfagra gm No
T & gl 97 @A § w&ga Rt @

. Wg B¥I®A g, I9 T@W I\ F
famrg & @9 ¥ 7€, s w@f ¥
wfwfeta ot 7 W 1@ 3w & qar 77
WA § 3 A i @ 5 w0 s
BT IT W@ ) AT ¥ Y Fe I
¥ 1 %€ owrn 3B wwE g9 @
T #wf, NaA e @ faay
AT F, 37 AgA W fasd wratar firm
3qH A ¥ AAWvew ¥ agT A aafer
9 | S8 A g Faiar fw o aei A dare
AFT, eI #¢ &, TRFTA a7
gaar Ty quq ga WA A & 7l
Aoy 7238 o8 97 qEt fvrw WA §

faeN 2a F a=eg 7 A w41 @I
® 3, I4F dFW A FOH-Q T FEAT
Hi5 i g 6 IAAR F7 T 9§ ST
q1....q@ awre f5 53 MA
A T § &7 T AT IH FT TG A1C
g SaF IR A3a@r 74i g Tafag
A WA TR @S| T /T ag Fel fF
H97 AW F AW F G G0 AT _AT
KfeT | ¥ wraz 3T 17 ) AT AG /& (F
REET F 7R A Wle safwdi A
&1 wgq qS g AW FEAS F
famra & fag q@ warg FC R
&1 TN o sy safad wi @ E
& g w1 § W1 F FT @ A g
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R ®@E afegn o wfov smerpufo
TF I TR qEFT FQ E A qgt
1 N Fr AT agt N gww™ wrd-
AN BN §, ST F97 ST HVBT WWT
RI FIAR WA W eRAT
&3ge & st il AT fewre xw A
TEITGH &

e W G TN S
fimar mar | €2 sfT & fow o ¥ oF val-
fra m€ s ga7 fawra &1 510 facgm
Tz wez F¢ faur | @i ¥ fawm &
BRT 9@ W sfsEl w1 oage
T IT Y W & & T TW
ag e fF aet o ST A AF
T A T fvw § & Wi
F g@FE FAAAAR FY alo
w7 g e A A g w AT feae o
§) §FaT | S® A W ® WEHH
fear &, 7@ &7 shoera gt ama )
@ fau @ a # gi=ar @ owas
M F forar FT 7 A g g0 Wy
ggr & M F s ¥ =ifeg,
3% AE1 § FifF agt N AW Wil
A 42 & fom A fomar o) g ¥@ ™
F) F TN § | qGTF AT AR =
qARET oGfwdl & aw IH W
TR ag, snaTHl war g, w 3fed
€ QGAHT FF F ST GFaT g |
Tq %) 417 § @ gu o fagww gns
T AW faT &, 57 Y & afe
TRl <&l & sA /Wl Fi weng ¥
fau o FTW FEUT ST T &, 98 T®
FURHE FE9 g | Ww qgl G WIw
T F  HiFwT §EEEIE & 997
FAR F ) FGH FIE) § 58 F1 QAT
# fag wi< agt A 1971 7 wife ¥ fag
58 IAATHT BT aga wwA § |

A= # fugFeT gaTg e mA
faa #a o 7 o faguw w feuT §,
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[wrera” waar 77 |
34 F1 & T3qq FIAT §, NI I7 N
& fAT f 341 Wi @A A FIFFA E, 48
fea @\ T FL | g7 WA *F Ay A/

/YA 17 GArT FIO § W T faaa®
T FHGT FIATE

o VA | FAR Fat (FI@T)
-IqMeqe wRza, & 74 faga® w1 ARG
Sl

eI gfar aga qadw @ T g,
W AT FTEFH HT WAAT 9T
PN N D2-BR W wi faF@
WR W ¥ RS N g, g A
s agran g, faa # 40 Tsg w=fafea
F WX ag Arw #a A f9OTT gAr g

wifgw, Fafas = A
ZfzHr A T@ wW aF faesr gar §
w3 & fawfas &l & 3a Fr mew
fHar g1 Fga A fasfaa i ¥ a7
wIAT  IYfAAw FAT T@T AT | X A
gatiier fasra faar o& fafeaa fafg
F A @ FFQ T 1 oA ofefeafa
¥ fa wrea O fawrawea ' N7 a8r
N AN feafy @, 38 F I W
FOT N Fgrfa 9 3T W
WHIAT AgRW & qrfaat ¥ @q gk @,
AN T TF WS @ FG) AT gRAT |

11 % %) AN G FUTEAT F IT ¥
AR IF ¥ ¥I8 6, 7, 8 WIT 9
T A% N fafy F q92 WA 9
Fafg &, 99 & w7 3 fwedi § 60
ATEIIY H FAI 3 T A AT TPTCAT
fort 2wi & sl a5 xq & fecar faar @,
wr faar @, g7 & fasfaa 3w T OR-
o fasrata dqw § 1 Faa 2w w1 A7
FUEN § &, § 99 N T T fw
3Iq 3w AN war€ F fag qwiFr § Nws

AR T &AM B, W@T AT FRAVATH
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aga fa A waar ar @ ¢, werwr Tt
T ¢, 3% qUQ A JAITUT @R,
ag WeA g | IT A AGRAT T N F
WRIRT AT FT FF AN F G197 dqgAT
N iy sFe Tl R 39 &
fag ) agrf = ¥ gary faa 4y,
T I F N aiT T q€ Bw §
I § WIRT 71 ) TF HETY €7 |
gafag amF F @ 40 fred
FfamaF fag area N wrr F <@r &
0T wwidr fawrg fafg § S woar
sucT 33 F fag ug faa anmr g,
7g TF UGG W SWEA13 /LA § |
15 hrs.
g9 fafg & gra W@ &1 wwra
Wi F TG TF WST dKG EqTAT )00
#ifs NE AE THG FT AT N
E M | TF AE A AHHT F IR
wfasfaa 2w & fag wxa F1 Zany
FT FAW 3) ¥ KR I F gANf7aQ,
Tl &1, N fp gAIR agt e §,
ITFH) IT AT FT 43T H ATRT T A |
AR AW § N Iga A Amfas & A N
W 3gr AT FA FT 9qq< foa gwar
g WK & 37 Wi w1 fawra FC qEF

g

e @t qrg wa A gl qif-
fiafer eI & fomsr daie
iR rga Wt WA W N
faata fear o1 qvaT ¢ 1 99 A WY
3IT A F) 7T IFT §FA ¢ WK AT
& a1g g7 M $TE F1 W T@qie
F GFT & | TF TF A ¥ 7g fam
qOgAW g |

geq = ¥ 7g sa17 T@ar Sfq f
wWwhifrd fagrsa g s A &sq
T FAd T4 I AL WC & 1 ¥ QA
W FrErroga & faQ o) 3w mx Ay
g1 97 9 A xg A gAwa W AT
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feQ qT 1 IT F ATV AT A WA to be prozidod flgr this Fund. Sir,
farr ey et 08y 1k e Fsace Minter cer
Mfex @ @ 3a w1 faQe fear ar awar ly satisfy us about the Aims and Ob-

21 & goma g f W ©7 R §
WaTg FA qrfE gt F 2w 9T
MA@ frar o1 @ Wv w@P &
w7 am @1 faee fagra g a%

HRIFT & v R fawr g &
WY 77 2 v fafw & W ag @9
AT AT AR IF F AN W FA
AMRNF M @ & AT @& fam qf@e
ReT 77 @ ¢ ) ARF F AT N I
fawa qftae & a<eq giT | WK wyAr
qAMAFIT faswrg a7 a5 T | 39 fafg @
TR 3AT WIS I3 QAT § AT sl
& A @ fara grar @ O § ga fadws
FT IHGT F@ E |

SHRI T. R. SHAMANNA (Bang-
lore South): Sir, this important Bill
has been introduced by our respected
hon. Finance Minister and while giv-
ing the salient features of the Bill, he
has given us the objectives with which
this Bill has been brought forward
and the purpose of the Bill has been
fully explained by him. And he has
been ably assisted and supported by
our elder statesmen, Prof. Ranga,

Sir, it is an international obliga-
tion and I think one has to think
twice before opposing such a mea-
sure, But still I have got some clari-
fications to be sought.

Firstly, on 11-5-81, India has be-
come a Member of this African
Dcvelopment Fund. Parliament was
in session at that time. It would have
been justified had Parliament been

- taken into confidence and a state-

o

ment made in the House saying that
India had become a Member of this
Fund. But anyhow the Government
of India has entered into the agree-
ment without prior sanction of the
Parliament, Now they have come be-
fore Parliament for finance that is

jects of thip Bill?

The first question that may be as-
ked by a layman is that when our
country has yet to develop and is ha-
ving many difficulties, what is the
meaning of helping Africa and so
many other countries? How are we
justified in doing that?

Secondly, would it be helpful to
us?

Who are the Members that have
already joined this Fund so that we
may know who are our friends and
who are our friends in this. It is bet-
ter if we know who are cooperating
with us.

I agree that by becoming 3 Mem-
ber of this Fund we will have the ad-
vantage not only of helping the Afri-
can countries, but at the same time
we can share our trade and industry
and technical know how with those
countries.

But I must say that our relation-
ship in this regard is not very happy
as far as Burma and some South
Eastern countries are concerned, Our
people went there for trade and plan-
tation work and many of them were
looted. Many of them lost everything
and came back as paupers dunng
those days. In recent days we see in
Ceylon our people had been put to
lot of difficulties. That is why we are
anxious about jt. In UK also our
people are settled there. But now
we have to think twice for having any
settlement or for going there to UK
and other countries. Therefore, we
must be careful because whenever
there is difficulty or trouble we have
to dissociate ourselves and come
back. It is better if we have good
knowledge of the working of this
Fund.
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{Shri T, R. Shamanna]

As already stated it is an interna-
tional obligation’ and we have to
come together. ft is also utilised to
satisfy our culture. When we are tak-
ing food and if a starving man co-
mes, even though we have limited

yet we have to share it with
¢ person who is more hungry, than
ourselves. So, this bill is also in keep-
ing with our culture. Therefore, there
may not be any objection to accep~-
ting it. But I want to caution by en-
tering into a contract or business, we
must be very careful to see that our
country’s interests do not suffer. Al-
ready in some Middle East countries,
though many of our people have
gone through, Government  agen-
cies, but they will have to come back
to India with bitter experience later
on. Therefore, I think the Govemn-
ment of India must be very careful in
taking steps as to what is to be done
in this regard. It is with that obser-
vation that I fully support this Bill.

Now I will just like to say a few
words on o1z or two amendments,
which have alrcady been circulated.

One is:

“Provided the report shall be
presented to Parliament regarding
Payment made as per (a), (b) and
(c) and to the Fund under Arti-
cle 6,7,8,9,13, and 16 of the
Agreement.”

When we sanction the Fund, it is
justified that we must be given inti-
mation or report about the working
of the Fund. A report on the work-
ing of the fund has to be there.

My next amendment relates to
what you have given in the provi-
sions of the BilL;egarding trade with
those countries import as well as ex-
m‘ In many cases, it is exempt

If trade is done through
normal agencies, exemption may not
arise, If you want to enter into trade
In a business-like manmer, I think
exemptions will not be there.
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Lastly, in the long ron when the
Fund is operated, Parliament should
be taken into confidence. I suggest
aa annual report may be made as to
how the Fuad has operated, how far
we have benefitted, how far the be-
peficiary has benefitted, and what has
been the dssistance given by other
countries. It will be useful for us to
u:ed;rstand how the Fund has been
used.

I have moved the amendmeng only
as a token, I do not press it.

SHRI P. K. KODIYAN (Adoor):
I have great pleasure in welcoming
this measure. It is in keeping with
the tradition of our country. As Prof.
Ranga had pointed out, even when
we ourselves were shuggling against
the British imperialists for our own
freedom, we did not forget the peo-
ple of Africa, and other colonially
ruled countries. We extended our
powerful moral and political support
to those struggles. So, in keeping
with this good tradition, India has
now entered into an agreement regar-
ding this African Development Fund,
and has become a member of this
Fund. I am very glad about it.

Africa is a very rich continent,
rich in minerals and other natural
resources. But with all these natural
resources and wealth, there js no other
continent, and no other country in
the world which has been exploited
so much—as a result of which the
majority of the people there have
have been pauperized,

I understand that today, 45 per
cent of the able bodied people in Af-
rica are unemployed. There are 100
million people suffering from hunger,
and the general rate of economic
growth ie. the gross domestic pro-
duct, has not exceeded S per cent.
Industrial oroduction of the African
countries is only 0.6 per cent of
world’s industrial production. So,
we can understand how this rich con-
tinent had been exploited by former
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colonial powers. Even totay, after
wm._'g: politieal independence, most
of these African countries are sub-
jected to exploitatien by former colo-
nial powers through the instruments of
multi-national corporations and other
institutions, Even today, the benelit
resulting from the exploitation of
their natural resourccs do not go to
the people of African countries. So,
¥ iz good that Government of India
has joined this Fund, and is trying
to extend financial assistance to thc
development of African countries to
the extent it is possible for us. We
have to strengthen our trade relations.
India is trying to extend its trade
rélations and -also assistance in the
form of various projects even in Af-
rican. countries. It is good. Apart
from strengthening our trade rela-
tions and providing our own techni-
cal expertise to them, I would urge
the hon. Minister to consider an
important aspect of the inequality
that exists today in the world in
trade relations between the develop-
ed and the developing countries and
in this context the importance and
urgency of establishing 3 new inter-
national economic order so that the
developing countrics cannot be cx-
ploited easily by the developed coun-
tries in the form of incquality in
trade and exchange terms, ctc. There-
fore, together with African countries,
we should try to strengthen our st-
ruggle for establishing a new interna-
tional economic order.

There arc international lending
institutions which arc controlled mos-
tly by the western countries, whether
it is IMF or the World Bank, They
do not come to the aid of develop-
ing countries; they only advance loan
and other assistance on terms which
are not very helpful for self-reliance
and economic development of the
newly independent and the develop-
ing countries. Therefore, I would re-
quest the hon. Minister to examine
the possiblility of setting up regional
development fund in various regions
in w the developing couyntries

: Be participating; it should not
be open to the western countries,
2973 L.S. *o
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The developing countires shoyld
enter into an agreement so that by
pooling their resources they can as-
sist the countries which find ~ some
difficulty in their balance of payment
position.

There are some 4-5 regional deve-
lopment funds which are operating
in various parts of the world among
the third world countries. The Arab
countries frave some arrangemcnt.
The ASEAN countries have also
some arrangement about this. Then
the Latin American countries have
also got some arrangement about it.
Similarly, India should explore the
possibility of setting up such tepion-
al fund with the ultimate aim to set-
ting up a third world development
fund.

Since the IMF, the World Bank
and other institutions are not help-
ing the developing countries, in this
way, through regional funds the deve-
loping countries would make advance.
Therefore, as a parallel. trhe  third
world countrics should sct up an in-
ternational development fund, Ulti-
mately, this aim should be there. 1
think thc hon. Minister would exa-
mine this suggestion of mine. With
these world, 1 once again support the
Bill.

ot AT A aqre (A )
I WERA, W HARIEA  SAATHE
e faer, 1981 &T gWYT FLAT § |
fam gFTC A [ETHT T 7 ARFA
FENT FT YA qF T I FIAT /T
FrAifms & ¥ g e & faz
FRATET FY oY JEY THTT G AT AT
Ffer winfY 7 freS gu 3wl ¥ gy
¥, S Taehe F §F T § @ IR
¥ 39 Agz F@ A 397 aifefade
F IAR! SR & AT AT FA
F1 AT FT @G | GHTGH F qwl
#F Faae SaTeT 72 F, IAAT & w=\T
1% @ faw f A §F fag
AT faw d@ W AR
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[wt frra< qter 334

feq faar afi @ asar 1 g0 F1Y3 W
AM A & ABIRT WA F 17 AR
qeseg Tafa ®1 3 28T, ga a6 gR
FT33 16qTAY T AAF T W g4 TH g4l
HTIRT A IIMAT AZANT & FC ATAT
gfanr & gaafan < a0 afas @
QS WFT IFTY § RAATANAL1 AT |

AT O AT fax & 13 gae
foar fa an 98 263 STAAINT H® T (14T
AT 1 gggRIT A agi asory | Faa
TFR QFEMAA FIMG & 79 § 18 T4~
AWM HT Hae Frarmarg, 39 IsR
afe @2 gONT F M S TATER
Ffazaewms s frararg, @ T Ch
§IXF Arq I4r2i B IWATA 4gI0 FT
AFT Wi IR0 AMA T qFy IR
araAA F &JT

gAfaq & FAW 5§ 13 31440
Frag ¢ ~-
*Provided that nothing in Article

49 of the Agreement shall be coast-
rued as —

(a) entitling the Fund to import
into India goods free of any duty of
customs without any restriction of
their subsequent sale therein.”

Faridta AT AT A A1379ZaT
g v dinadewe sTwg sAATqAT
Qe w12y T3 5 74&qT FTFIDT AL A
AT | A 79 7M. FeEg AT AT
R TR7 & T3 4 L FI07T F7Q
& #T I TS VAT AT AT, 3P
w3 § WY IFT TR F) feafy @) dar
agf g ? T3 AT grq 1T [FaT
A BT Par 3, arfs gar w1€ ag-
T A Q, AR O-T0T Tq 23FEAT FT
7R3 a0 ? AT A 7, fagd gar
W@ A qraA Q)
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T faa & foeqa & orfeew arw
fa Tarirz fam @1d g« B Arw v’ fao
TqE 1 IAHATT 43 AA Widy & an
# @, faad agwgraarg .—

“The Fund shall enjoy immunity
from every form of lega] process,
except in cases arising out of or in
connection with the exercise of its
power to receive loans in accord-
ance with Article 8, in which case
actions may be brought agamst the
Fund in a court of competent juri-
sdiction in the territery of a coun-
try in which the Fund has its office,
or has appointed an agent for the

purpose of accepting service or no-
tice of process or has otherwise ag-
reed to be su

%31a 3 f5 afe et st k S e
) F ATGT & N AN 1IN F FIY.
¥ ;€ 37T FAY @, A7 I ]ACAT
fara €21 9 QT | 36 BT FTIZT AT WY
fa ar oz ZNn @R 2w Wk fear
T F IR A A AN A 1T, W4T
T A s A Aar fasrdarfaar g,
JTAT ATIMA A FT W, I I
FEMT? T aR § Tw A o O
Qar arfge, arfs ag st S a% &
ArTa TAwA fFa Tava 91 @) adarakag
s37%qy fra TRR A Q7T

&t agen 7 Fgr g f& argaw
are A aATg AMTT | § Jat A
fagdzy #xaram@ars fa wg a1 §
faswy &1 @ o317 2@ % 30 ©T & gy
# &1 @A wama ar feege dan, a@
I w7y fra wara 9T faa @ &
fegare Tera ¥ adar, af_E@ ¥
5T FART-FE 3[FeqT  PWT g

Wexdovdma 4 7
¢ -

¥ wgrowar
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. “Where by virtue of any of the
provisions of this Agreement the
Fund does not enjoy immunity
from legal process, the Fund and
‘its property and assets wherever
‘Jocated and by whomsoever held,
shall nevertheless be immune from
all forms of seizure, attachment
execution before the delivery of
fina] judgement against the Fund.”

AMY ¥Q THR Ty sq7€q7 T (#7 ¢ 34
WY F FIIF AR F Fav ar e
074 AYF 9v AEIAT AT 7 AFAT | ATY
BF %% & faars N Tra  TFara i,
IaHare IAFgRA A FRgarzawe
WAl TR FY FaT35a8qT B AR ?
¥4 3947 & ¥} A fAfema add 3 2
A wrg 34car At Arfgg | afe dm
THAA F A TFFA F fLar, sa qmadf
QT {ITA THAA HACI g & Araar,
faa Thre Y 3y7eqr AL, TadF gITH
FrE-arg § wasg ar Aarfgg 1 ag &)
TG 8, T3 sqqaeqr & faga@iaann
warg, safaugar dag i Wram-am ¥
Tafes a0¥ 3 7€ A 7€ sageargrAr
arfgg

973779 8 grizey - 44—

“Immunity of Assets Property
and assets of the Fund, wherever
located and by whomsover held,
shall be immune from search, re-
quisition, confiscation, cxpropria-
tion or any other form of {.king
or foreclosure by execution legis-
lation action.”

afg arad T4%1 g#gA 72 feur, A ga
A AY Ty THIC FT eqacqr A FT 2,
Fexr 3) A & are 94 w3t & fEars
I aw® & fqars, syrengear s sroar
t& AFTE A faay Tp1 #1 MraErq A
2 %o fAed wgar srgarg s &
AAG H W arg-Are A 7€ 3 Fr€angear

o afgR
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B4 Ah v afees —46 -

Freedom of assets from Restriction
To the extent npecessary to carry
out the purpose and function of the
Fund, and subject to the provisions
of this Agreement, all property and
other assets of the Fuid shall be free
from restriction by financial controls,
regulations, or moratoria of any
kind.”

Ty W T F) IRI D WRI A(€AEA
# fau suaear sfa 8 1 ¥4 %) 2|3 E)
SqFEqT FF ATAT AT |

arfzsa —47 =

“Privilege for Communications
Officia] communications of the Fund
shall be accorded by each State par-
ticipant the same treatment as it acc-
ords to the official communications
of other international financial ineti-
tutions of which it is a member.”

AN 3 FaTedr faa e yrEwETEn
Frefrs A eI mA L, IW XF
#1337EqT ¥A%) WY 2T @ | ToF) srearfga
FA & fag ag WY 75 weer A ¢
fagawr a0 faa frar & ad <@ whar
£

“Immunities and Privileges of

Officialg and Personnel.
-

Al] governors and directors, and
their alternates, the President and
personnel, including experts perform-
ing missions for the Fund.

(i) shall be immune from Legal
process with respect to acts per-
formed by them in their official
capacity.”

3z @ A 2 fzar, A< wq4q ffqfafz
3} foo T817 F7 aqaeqT IR | 4o qAA
} FrATE T frq THTC B ey
Y 1 %6 wRaFg E T €A Nfnear
Y REARFAT § |
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MR. DEPUTY-SPEAKER: There
are no amendments in your name.
But you are suggesting so many
amendments,

s frea<: s sqre : ¥EeT,
® F® AR & L AT R vgr g afe
N ATF, NI Ari =TT

““(ii) when they are not local
national, shall be accorded no less
favourable immunities from imm-
igration restrictions, alien registra-
tion requirements and  national
service obligations, and no less fa-
vourable facilities as regards ex-
change regulations, than are accor-
ded by the Statc participant con-
cerned...”

L AT T AF TV R alRT AV E,
fa3 gartam . & 39 976 aa 7 |
@ AT T FTRY AVY AR 7

“(iii) sha!l be granted no less
favourable trcatment in respect of
travelling facilities than is accor-
ded by the State participant con-
cerned to representatives, officials
and employees of comparable rank
of any other international finan-
tia] institutions of which it i3 a
member.”

AT QI FFgFIATA I T {7z
faard, T a1 f5 e gfanr & wrgafeam
TREGTE § qrawT F9 T@r g | 3g WY
TF TAMATY F38 &, faaF1 7 zama
FATE

7 7f ar 3323 FA70 Argar g,
Arfzey -49 3

“(3) Articles imported under
an exemption provided for by
paragraph 1 shall not be sold in
the territory of the State partici-
pant which granted the exemption
except under conditions agreed
with that participant.”
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a1t v fadr safi gror arg ag amra
FIIAX ATOraETa AR 1 A afgNE
AR LTATA AR F are, IIEr
faq-T3 #3, 39%) T9, A 343 faars
ATH TN 5T ? 3o daq ¥ fafema
A 2 B a M sarear AT arfee ) §
AraFa ewdfa AT A TR ags
A1 F1A aga 4 ;a arfwaa 1
FFAE 11 AR H W %€ e
FTE | 34 F qq9 § F47 UFwAa €A1,
T4 & TR A AE T4HrA A6 TF
afifrarg i zn aritd Hifa A =-
aeqr Fafran % 8 @ arfeg

3A &1 ¥ 419 A TP AW &5 Fof
& & anwar g 5 33%) mav an 3fha
AR, ) TA(R17 T | WRIFR 7RG
A TTAWT T FATLE A ROT H AM T
T3 AT, 2 ¢aga E0A TRA F AN
& A = #Far U5 Ta Ti T @owdT
7% 33 FAF T IITH A A ATET
= 335 fAT 9T 18 S7Aiz 6T #an
FAr ATFY, fam 8 37 F755 5 ZATY
T ATTE, T FIL A A1 AU gl A
favdr sirar=rea ga g4 & 3fF g
Fw 97 §,37 74 W Ay afauals
Z3 93 558 5% F) FATISAE A
faaar ngdin 73 933 §, 3aara¥

TI4T T 7 5 ARG FIATF |

st mare frg (5fesra) « garsuer
aza,  AWFr AT ®T
Fagud sinzMaaaraaarg, sa ¥
FATA ATE #3413 17 FAd IrA=T Argar
AT AAR: T FTETA & TET A4
gar wrzaea fafaces oft SFaTRa
or F ArR-cR-q ) 70 AT F T 97
Faifs AT -E3-gn WY ofwar, st v
#fza aafewr ) gfaar &1 g Fev
F7¥ 4, fan 0% @ g2 €€
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¥ 430 a4 Fr A\fua FT, IJEFTH
%y &rfedm fearg | zafag fadg
W & faa qafi & ara fam #m
& T WTAATCHYTRATY VAR AT
weF aamr g, faa i gogaone, 3 oo,
srra @ ghary sqafdfae 53019
2 A M gfAar F g2 T oard
ZfAar s R AT Az I )@ §,
g Agr ata At 8 1 AT quEE A
THEAA A gfaar & A Far i -
fafen srarraur g E, 9 @ufam
7 wezifafaw £:& F gt @ &
AAT A, Jfera TalegavTe & ark
# T AT TET 4, AN T Ffae
BT FATATABEF (AT, §) F HARAT
& § uF gowr #18 793 fsa are A
®iqA ¥ arq faq &2 FazraRa a7 #
QAT “RATC 7 TA T AATRT, F g4 *(
argfzuars ar a f4Qar ad #7ar,
FTh1 72 BT Fvarg | T aT-as
qeh &, W Tofefare 755 g 09
Fo Ao, o Tho Mo, ITATA, FAMRA,
s gTr gfarsr owatgr #1 SiFwe
faa gu &, % arg fam & favg-
FIM1TA KT H(aAr@re, @ fay
aqF Fl ATIE FFTARA AT 1 Wi
FrFAraAEY g wg wrrR A g
WIT AN & Tar angar g Fs 9 ag
HFR Ta BT F q2®E, TA F gwT
g AR giT 0 3ifac  gee
F @7 qr 33 3gar ARar g s
% a1 g4 AT AAIE, ¥ am
M A TFr Afwa wleen ¥ gH ag
gT arfer f pakafae S\
®N Fe ocgr P, TRATE AN
T AT FF QI F g, T AWM
REI-THAT  FRIT FT  GT F99
wRE M FH Tur A o wheey
B FT QATT A 3@ W &, A
wafAfarz g, Aida s ag ag e+ &,

<@y HIECES ST SR .
FWHhA wod T HT WA A w8
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Ta dme A F ¢aX owde [ &Y,
faa 8 aAms1 ®02ra w1 tmarfas
TFCAREAA Fr AT ga} ald J,
i% age 337 ¥ qa@r Cfeefaw
aaX A T faar o a0R w7 &,
Tq @A 9 HIFM F( AT @AV
Arfgg | 1947 ¥ 9gT BARTHTH WY
rqifcafaedl wr fasr @r & 9
THAQE F AW 9L HAT TQ A &
LT T o9 &% g F@ WL
8 dar A f5 ¥ agr arsd saAa-
HT ¥ am 97 @M R9F} almTEr
AKHT ¥ AFTH § AR FWR I |
A F gA I ANT § AW &
AT 8 ARH F 9=, Sgh 9 arEy
ST 3 A9F wATfAF T@A F afwera
faar 1 awmrsr & Samliz F fag
#I arrsgarsr qent A qfE fam
Ffan 3@ sm frar) Jaemas
S W Tr AT surA g4r [arfgg
Fa garr  wan @iafaea &
arsrael g 2, safag @infawm
w1 gezifafam @+ & fag e 9
3fan Faw A I A Faw wHET
# me2e afes 7oF qes & A= W,
A feafh gaIm a@f 1 A aEd,
T athd 4T HTIAT9AETEr arsd,
Tan9Ae & AM 97 HHIS( A QAT
afaf WEr arar aRgar §, 84 & 34
HEIFA I F frsr Q7 @
3qrg, ag ¥ FZAra@ar g

g1 W€ & arg F WadAr am
R FTAT § WP TGRS Y, WY
3 WY Al Far § fs omm WY ag
# 5 9t wwIeA, Tfagq w1 dfza
ARfrar & w021, & fag, 9a ¥ Fan-
iz ¥fag o =Fm @, N Awfaza
o SMrwfes FeN, § ar wfes
g Ta% arg faa F7 ¥n F9. F)
aam #r %oz #F arfs whwn i/



963 African Dev.

[ smare fag)

falt WY AT TEA®  FET A @
Afax Frew 3. @ wiem & fag
NE grderaN aF, Mg uwe-
A AeT  H€ Favr 2 A FW
% |

F 1A Fg ¢ NOAT 7@ HAT
F@l |

MR. DEPUTY-SPEAKER: But
Prof. Rangaji has said that China
and Russia have not yet become Me-
mberg of this Fund. He said the
socialist countries, But he made a re-
quest that they should also become
members.

SHRI EDUARDO FALEIRO
(Mormugao): Mr. Deputy-Speaker
Sir, at the recent Cancun Summit, our
Prime Minister in her key-not Ad-
dress has very forcefully put forth
the point that our demand and
our fight for a new international
economic order, for a more equi-
table .international order was not
only in our interest (not even
mainly in our interest) but in the
interest of all the developing countries
keeping in mind particularly, there are
a lot of other countries in the deve-
loping world which are unfortunately
in worse economic position than we
are. She projected, therefore, the
image of this country as a guardian
not only of the interest of this coun-
try but as a guardian or spokesman
or watch-dog of a more equitable ec-
onomic order, of a more equitable and
fairer deal for all the developing coun-
tries im the world, It is accepted that
if we are to bring about a more equi-
table international economic order,
then the international financial instjtu-
tiong must be re-structured so that
they are not controlled and thereby
development of the world is not con-
trolled by a few developed countries.
Then, larger voice should be there
for a large number of the developing
countries which constitute a large part
of the world iself.
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Sir, in this context, ce-atryduriaa-
tion .of international financial organi-
sations and institutions such as this
African Development Fund are very
much welcome. They are going to
fook after a large segment of the
developing countries and these free
developing countries are going to.
have a much larger voice and they
have, at present, been present in
organisations like the International
Monetary Fund or the World Bank.

I would like to say here that the:
fight now in South Africa is not so:
much for political freedom. Political
freedoms have almost been achieved
everywhere in South Africa and all the
fight in the struggle is for the second
step. It is also an impurtant one be-
cause without which the freedom is
not complete. This is econamic in-
dependence. I havg said that Africa
is almost free. I have used the world
“almost™ advisedly because 1 wanted
to draw the attention of this House
on this opportunity as to what is hap-
pening in South Africa itself. The ma-
jority of the population, the black po-
pulation is still under the colonial
rule and under the blatant colonial op-
eration which South Africa is commit-
ting on the media in violation of all in-
ternational norms and of repeated
United Nations' Resolution and even
of the verdict of the International
Court of Justice, Unfortunately, the
South Africa minority racist regime is
not alone in this aggression. It is
backed by the capitalist ‘interests of
the West and by the multi-nationat
Corporations which have been able to
influence their own Governmemts—
whether it is the Government in Uni-
ted States of America, or the Govern-
ment in England or "France or West
Germany—to which these multi-
national Corporations are centred.
With the help of their Governtnent,
the Corporations are able to control.

What is the American Policy, . at
present?  Well,

“After taking over as President,
Mr. Reagan advocated that the
USA should not abandon a cousn-
try that ‘“stood beside uwg in every
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. war :;:t have fought” and “a nc:lunr-
© try that sirategically is essential to
~ the free world.”

So, that is how, unfortunately, the
present United States Administration
racist Asian regime as the bastion of
-the irony of the ironies on the freec
world.

I would like to draw the attention
of the House to what South Africa is
doing by trying to destroy only one
country in that area which is the bea-
con of hope to those countries. And
that is Angola.

-Angola is a country which is rich in
its matural wealth, in its mineral wea-
Ith and other resources of all type. It
hag got 3 good comunication network.
It is really a beacon of hope to the
countries of that area because it shows
that the African countries can stand
on their own legs, attain self-reliance
and can do well on its own without
depending on South Africa or the
white propped up regime in that re-
gion,

What South Africa does? Tt inva-
des Angola. It has been invading
Angola The invasion of Angola has
gone on under the eyes of the
intenational community. The inva-
sion is with the obvious purpose to
prop up thc puppet regime of
Dr. Jonas Savimbi, He has no sup-
port in Angola. He is a triba] leader
with a faction of UNITA-backed ele-
ments both financially and militarily
and in every respect by the Western
capitalfst interests. He is trying to in-
filterate there and project a white
image of Western domiance and con-
tinue the Western dominance there.

All that T would say is that recently
the Foreign Minister of Angola has
made a statement that in view of the
continued invasion by South Africa—
1 quote—*“We will not rely and seek
support only from our own Soviet
and Cuban friends, but we will seek
support from all our friends. every-
where in the world.” T would urge
upon the Government of India, in
this context to give all the help to
the people and the Government of
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Angola, not merely financal but
even military help, if sought for...

I commend this Government for
having contributed with a sum of 10
million dollars which is quite subs-
tantial. Nobody in this country is go-
ing to grudge the Finance Mimster for
this contribution. He has all our sup-
port and all our plaudits.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
Mr. Deputy-Speaker, Sir, I am very
happy that notwithstandinug the fact
that the House represents a wide
variety of opinions, there has been
complete unanimity with regard to
the African Development Fund and
our joining it as a member.

My task has been rendered very
easy by the very eloquent speech
made by my hon. friend, Prof.
Ranga. He brought to bear on the
debate his own persomal knowledge of
the events that took place mnearly
half a century ago when we spe-
arheaded the liberation movement in
Africa. During all the years that In-
dia had participated in the United
Nations, it has always championed
the cause of African freedom and
hastried to sce that the colonial ad-
ministrations in Africa are driven
out of the country and that they have
the much cherished freedom for
themselves.

The African Development Bank
is the next step in the process of
the development of African nations.
Political freedom by itself has no
meaning uness it is followed by eco-
nomic development and social uplift.
In order to achieve this social and
economic development, 5 large am-
ount of capital investment is neces-
sary. In countries which are deve-
loping, the one commodity which is
very scarce is the capital, Whatever
surplus they are able to earn is absorb-
ed in consumption in the already poor
standard of life led by them, Therc
fore, there is very little surplus avail-
able for re-investment for develop-
ment. Tt is necessary that if the dc-
veloping countries are to advance
and march forward, they must have
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[SHRI R. VENKATARAMAN]:

assistance in the form of capital
from- surplus countries. In a way, [
would say that the participation of
the erstwhile metripolitan countries
whom we call those who exploited or
colonised in the Funds like the Asian
Development Fund or the African
Development Fund is an atonement
of their past exploitation. They
have to now make good what they
had taken out of the economy. In
a sense, they are doing it mow. The
world opinion has advanced to such
an extent that if they did not do it,
they will incur the displeasure of
the world opinion.

Therefore, when some of my fri-
ends said that we had become a part
of the exploiting group, I wished to
emphatically state that there was
no scope for exploitation through
the African Development Bank and
that this would only enable the Af-
ricans to march forward in their
economic development utilising the
resources available with the develop-
ed countries.

Care has also been taken by the
African Development Fund and the
Bank to see that the donor count-
ries who are non-Africans do not
have 3 larger say in the affairs of the
Bank. In fact, the Constitution has
been framed in such a way that the
non-African countries cannot have
anything more than 33-1/3 per cent
in the voting rights of the African
Development Bank, The Africans
themselves are ensured that they will
have as much as 66-2/3 percent
The African members themselves
hold stock to the tune of 50 per cent
of this Fund. Therefore, there is ab-
solutely no scope or chance or opp-
ortunity for anybody to exploit.

So far as India is concerned, I am
happy to say that, in joining the Af-
rican Development Bank, we are
only furthering the process of - assis-
ting the Africans which. we have
started long ago. We have. been giv-
ing Government-to-Government  aid
to many African countries and wg
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are also giving commerical aid to
number of counrics. In fact, Kenya,
Uganda, Tanzania, Zimbabwe and
even Nigeria, by way of technical
assistance, are some of the countries
which are having excellent coopera-
tion between India and themselves
in the matter of economic develop-
ment through supply of technology,
through supply of capital goods on
deferred payment terms etc. There-
fore, we are only going another step
forward in this direction.

Some Members said that we
should take action to expedite the
establishment of a new economic or-
der. My freind, Mr. Falerio, has bro-
ught out very clearly how the Prime
Minister took a very leading role in
the Cancun Conference pleading for
the establishment of a new econo-
mic order and I may say with pardo-
nable pride that, but for the empha-
sis that a person of the eminence of
the Prime Minister laid in the Can-
cun Conference. this may have been
relegated to a lower place.

There arc very few points which
have been made. One was that trade
with Africa should be developed. In
order to develop_ trade, the first pre-
condition is that they must produce
goods and this Fund really helps
to produce goods. We are interested
in exchange of goods, in trade bet-
ween the Africap countries and our-
selves, We are very keen about. it,
and we haye established a number
of Joint Commissions with the Af-
rican countries who are developing
trade.

My esteemed friend, Mr. Vyas, I
am afraid, misunderstood the whole
scheme of the Bill. What the Bill
does is to confer immunities on in-
ternational institution from being
sued in local, civil domestic courts.
They are also given bmmunity from
being. taxed by the domestic insti~
tutions and domestic authorities,
This is nothing new. We have com~



abg African Dev.

ferred the same rights on the United
Nations, we have conferred the same
rights on the Asian Development
Bank, we have conferred the same
rights o the Warld. Bank and its
affiliate, the Intgrmational Monetary
- Fund, This is nothing new and there
is no question of anybody having
the right to sue those international
bodies. On the other hand, the in-
ternatiopal bodies themselves have
a procedure for enforcement of rights
through their own negotiations and
in their Articles. So, there is absolu-
tely nothing which calls for this Go-
vernment making by-laws or any
thing of that kind.

One of the sugestions made by
some hon. Member is that we should
place the report of the African Deve-
lopment Bank on the Table of the
House. Sir, this is not our Bank. We
are only subscribing to the Fund’s re-
sources. The Fund, is being admini-
stered by the Africans and they are
going to submit their report to the
Fund authorities. So, there is no
question of our placing it on the Ta-
ble of this Parliament. We have no
responsibility in the matter. We can-
not be called to-defend the Fund in
its administration.

Sir, T thank the House for thc co-
-operation they. have extended.

SHRI P. K. KODIYAN: What
about the Regional Development
. Fund among the Third-world coun-
tries?

SHEI R. VENKATARAMAN: I
thought T answered it in a way. I
said that it is only the capital-surplus
countries that can create such Funds.
The developing. countries having no
sunplys—how can they form a Fund?
Tt is like beggars forming a corpora-
Jtion to belp each other. You want
veople with capital-sarplus to come
iato this Fund. That is what I said. I
did not say it in so many words, But
you have asked me to say it.

MR. DFPUTY-SPEAKER: The
question is:
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“That the Bill to implement the
African Development Fund Agree-
ment and for matters connected
therewith, be taken into considera-’
tion.” .

The inotion was adopted.

MR DEPUTY-SPEAKER: Now,
we take up clausc-by clause conside-
ration.

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

MR DEPUTY-SPEAKER: Mr
Shamanna, are ycu moving your
amendment?

SHRI T. R. SHAMANNA: I am
not moving.

MR DEPUTY-SPEAKER: The

question is:

“That clausc 3 stand part of the
Bill.”

The motion was adopted.
Cl:use 3 was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY-SPEAKER: Mr.
T. R. Shamanna again.

SHR] T. R. SHAMANNA: | am
not moving.

MR, DEPUTY-SPEAKER: Then,
Mr. Parulekar is mot here. So, the.
question is :

“That clause 5 stand part of the
Bill.”

The nwotion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

MR. DEPUTY-SPEAKER: There
is. an amendment by Mr. Shamanna.
He has left, .
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{Mr. Deputy-Speaker].

“That clause 7 stand part of the
Bill”

The motion was adopted.
Clause 7 was added to the Bill.

. The Schedule was added to the
Bill.

Clause- 1 The Enactiong Formula
and the Tiile were added to the Bill.

SHRI R. VENKATARAMAN:
Sir, I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question: is:

“That the Bill be passed.”
The motion was adopted.

15.54 hrs.

PLANTATION LABOUR
(AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): I beg to move*:

“That the Bill further to amend
the Plantations Labour Act, 1951,
as passed by Rajya Sabha, be taken
into consideration.”

The plantations Labour Act pro-
vides for the welfare of labour and
regulates the conditions of work in
the plantations. The Act deals with—
(i) health and welfare, (ii) hours of
work, rest intervals, etc. (iii) employ-
ment of children and young persons,
and (iv) leave with wages.

The Plantations Labour (Amend-
ment) Bill, 1973 was introduced ‘n
Rajya Sabha in 1973. The Bill was
referred to Joint Select Committee of
Parliament. The Committee sub-
mitted jts recommendations on 3rd
March, 1975.

DECEMBER 23, 1981

- would now be
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The main-objectives of the Amend--
ment Bill are to extend the befidfits.
of the welfare provisions to a larger-
number of workers, to provide for
compulsory registration of planta-
tions and reduction of weekly hours
of work for adults and children. The
Bill also sceks to provide for the
first time, compensation in the case:
of death or injury to a worker or a.
member of his family as a result of
the collapse of the house pro-
vided to him by the employer.

The Act as it exists, applies to
tea, coffee, rubber and cincohona
plantations measuring 10.117 hec-
tares or more and in which 30 or
more persons are employed. The:
Amendment Bill seeks to make the
Act applicable to plantations measu-
ring S hectares and in which 15 or
more persons are employed, Workers
drawing a monthly wage of Rs. 750/--
covered as against
those drawing Rs. 300/- at present.
Employers are now required to pro-
vide housing accommodation not only"
for workers and their families resi-
ding in the plantations, but also for
those residing outside if they have pat
in six months of continuous service
and express a desire in writing to
reside in the plantations, The working
hours for adults are also proposed to
be reduced from 54 hours a week to-
48 hours and in the case of adoles-
cent or child worker from 40 to 27
hours a week., The Bill provides for
the first time for the payment of
overtime wages for doing work be-
yond prescribed hours. The Bill also
seeks to require the courts to speci-
fy the period by which the employers
would be required to rectify breaches.
of laws and rules. With a view to
ensure effective implementation of the-
provisions of the Act, the Bill seeks
to provide for a compulsory imprison- -
ment upto six months and fine upto
Rs. 300/- fer every day in cases of
non-compliance of such orders of the:
court.

*Moved with the recommendation of the President.



